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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Regn.No. OA-2571/90 Date of decision; 4.3,1992

!

^ :

Shri l/ikram Singh Applicant

\I arsus

Commissionsr of Police, Rsspondsnts
Delhi and Another

For the Applicant .... Shri Shankar Raju, Aduocatu

For the respondents .... Mrs, Kum Kura 3ain, Aduocats

CORAM;

•The Hon'ble Mr. P.K. Kartha, Vice Chairman(J)

The Hon'ble Mr. B.N. Dhoundiyal, Administrative Member

1. Whether Reporters of local papers may be allowed
to see the Judgment?

2. To be referred to the Reporters or not? JVX)

JUDGMENT ,

(of the Bench delivered by Hon'ble Mr. P.K. Kartha,
Vice Chairman(J))

The short point for considesration is uhethsr the

imougnsd ordar of cancellation of the allotment of Govt.

accommodation to ths applicant is Isgally tsnable,

2. Ths apolicant is working as a Haad Constabla in

th3 Delhi Police, He uas allottsd GovsrnniBnt accomiTiadation

at Quartsr Mo. 2, Typ»-B, P, 5. Adarsh Wagar, Qslhi and he

had bean living there uiith his .uifs and children. Tha
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respondents conductsd a vigilance enquiry in uhich the

applicant uas not associated, Tha enquiry revfealed that

hs had sublet the said quartar to one, Shri Dagpal Singh.

It uas on this ground that ths impugnad ordar of cancella

tion of the said quarter uas passsd,

3, lies hav/9 heard tha Isarned counssl for both ths

parties and hava gone through tho rscords of ths case

Carefully* The respondents havs admitted in thsir counter-.

affidavit that tha cancsllation of the quarter in qusstion

Uas madffl af tsr a secrat vigilance anquiry, A shou-causa

notic® uas issued to the applicant before cancellation of

th®. said quarter which also rsfsrs to tha sacret snquiry

conductsd by the rospondents. The respondents have not

indicatsd as to uhen th© applicant allegedly sublet tha

the
quarter in question to Shri Dagpal Singh^from uhom^enquiri es

iJsrffl mad® and uhat uas the material in thair possassion to

come to ths conclusion that h'e had sublet the

pramisss. , Th« ©xplanation of ths applicant is that Shri

Dagpal Singh is also uorking as a Sub-I nsp oc tor in the

Delhi Police and posted at P^S, Inderpuri, Shri 3agpal

Singh wanted to bring his uife for a' f su days for trsatmsnt,

for uhich purpossi, hej requested the applicant to allow him

to stay in one roam. As ths childrsn of the applicant u ar e

auay at his villaga due to, closure of school during the
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days of thrB disturbances arising out of ths agitation on

r-1andal Commi ssi on's Rspar t, h« allousd shri 3agaal Singh

to stay udth him for lass than a month. This was dons on

pursly humanitarian grounds and without eharging any r-nt,

ate., from Shri ^agpal Singh, The version of the applicant

has not bssn controverted by ths rBspondsnts in their

cpuntsr-af f idavi t, ,

A, In ths facts and circumstances of the case, wg hold

I

that ths, Can csllation of tha quartsr in tha occuoation of

tha applicant, is not Isgally tenabls. Ue, thersfore, quash

th« impugned or^sr of cancellation ,of tha quartar in question,'

The respondsnts uill, hou-euer, ba at liberty to proc-ed against

tha applicant afrssh by giving him a propsr shou-causo notice

and conducting a propisr enquiry in ragard to any allsged

sutalstting and tak® appropriats action. The application is

disposed of on the above linss, Th e-r sspond ants shall comply

uith tha £±3 0ve directions uithin a psriod of thro® months

from the dat« of rsceipt of this order till uhich date, the

interim ordar pass&d on 6. 12, 1990 ui 11 continuB. in opsration.

Thsrs uill ba no ordar as to costs.

(9.N>. Qhoundiyal) (p,K> KartVia)
Administrativo Plembsr 'iice-Chairman (Judl, )


